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SHRI ANNASAHEB P. SHINDE: 1 think ‘

the solution is, as I said, in tht manufacture of
cattle fodder on a large scale. Gawat actually is
for industrial usage. Now it is being used by

cattle owners. There are certain difficulties
about it.
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SHRI ANNASAHEB P. SHINDE: I do not
know; I am not very clear whether easy
solution can be found out. I can only go into
the matter but I do not know whether any
solution is possible. About slaughter of good
cattle, in some of the cities, 'Operation Flood'
was actually intended to provide part of the
solution to the problem. If good prices are
paid in the rural areas for the milk, then
naturally it will become very difficult for
cattle owners to maintain cattle in big cities
and I think that should be our approach. If
cities are flooded with milk which is provided
through Government agencies and through
Government  dairies, then this cattle
concentration in big cities will get reduced in
times to come and that is the approach of the
Government of India in regard to this matter.

I am sorry I shall not be in a position to say
anything on the Cow Protection Committee.
That is not relevant to this question. Tf some
particulars in regard to the individual and the
location of the cow herd are given, I shall be
thankful about it.
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SHRI ANNASAHEB P. SHINDE: | have
not pot the figures of cities and rural areas.
The per head availability in the country is
about 110 grams but in certain States like
Punjab, Haryana, West U.P., it is higher. In
some States in the South, like Kerala and
Tamil Nadu, it is lower.

SHRI ANNASAHEB P. SHINDE: Yes, it
has come down. It was even highei earlier.
But I do not have the breaK-up for the cities
and for the rural areas with me. If some
studies have been made on this, I shall be
able to provide the information but I do not
think studies have been made in regard to
this.

THE VICE-CHAIRMAN (SHRI V. B
RAJU) : Calling Attention is over. Now

special mentions. Yes, Mr. Ramkripal
Sinha.

REFERENCE TO VISIT OF THE
SOVIET TELEVISION TEAM TO
THE BIHAR ASSEMBLY

DR. RAMKRIPAL SINHA (Bihar): Sir, in
Bihar, for the last several months, we have
been witnessing unprecedented scenes. Only
yesrerday, in the Bihar Assembly, another
unprecedented event took place. A team of
the Delhi Bureau of Soviet Television led by
Shri Bitilia Ilyashenko entered the precints of
the Assembly, entered the House and then
started fixing up their television cameras for
taking snaps inside the House. This is
something unprecedented. = Nowhere either
in the Parliament
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[Dr. Ramknpal Sinha] or in any of the
State Assemblies m India, do we permit
even Indian Press to take snaps inside the
House.  How is it that a foreign team, a
team from a foreign Embassy comes
inside the Bihar Assembly and starts
taking snaps? When the Speaker came and
the other members raised this question,
the statement of the Speaker was —it is
very revealing, Sir—that it was done at
the behest of the Central Govern- j meni.
The Central Government gave per- !
mission to this team to visit Bihar Assemb- j
ly. Now this is very serious that this per- [
mission was granted and I would like to
know through you, Sir, how it was done, j
The Minister concerned, Minister of Parlia-
i mentary Affairs should have been present |
here.

He should tell us and tell the House as to
who is the Minister responsible for sending
this team, whelher it is the Home Ministry,
Ministry of Information and Broadcasting
or Ministry of Parliamentary Affairs,
infringing upon Ihe rights, conventions and
practices of our parliamentary j democracy.
This is a very serious matter. A foreign
team is going inside and when the members
protested and ordered for the seizure of the
camera, it was said after some time that the
camera was returned. The point is members
have said that they took snaps, but after
some time they said that no snaps were
taken. I have serious doubts and this is a
problem for serious enquiry as well. A
foreign country is involved and then also
the Speaker of the Bihar Assembly is
involved. The matter is very intricate. This
is also something unprecedented in the
history of Indian Parliament.

THE VICE-CHAIRMAN  (SHRI V.
B. RAJUi: Yes, you have made your
point.

DR. RAMKRIPAI. SINHA: So, Sir, J j
would suggest that the whole facts should j
be brought before this House. The Chair-
man and leaders of opposition of this House
plus the Speaker of the Bihar Assembly
should form a committee to probe as to
which are the Ministries involved. All these
things should be placed
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before the House and also whether photo-
graphs were taken or not. For this enquiry a
committee composed of the Speaker of the
Bihar Assembly, the Chairman of this
House and members of the opposition
parties should be formed. This is my
suggestion.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1. K.
GUJRAL): Sir, the Chief of Bureau of the
Soviet Radio and Television, who ' is
accredited to the Government of India,
made a request to the Press Information
Bureau on the 2nd December, 1974 for
facilities to take some shots of the Bihar
Legislative Assembly as one of the sequen-
ces of his film on Bihar. He made it clear
that he did not want any shots of the
proceedings of the House. This request was
transmitted to the appropriate authority in
the Secretariat of the Bihar Assembly for
such action as might be deemed fit and
proper, that Secretariat being the only
authority for deciding this matter. It appears
from the newspaper reports thai the
television team was allowed to take some
shots, but not in the Assembly Chamber.

We have issued instructions, however, for
the detention of the film. The film will be
allowed to go out of the country only if we
are satisfied that it does not contain
anything objectionable or against the
parliamentary traditions and practices of the
Bihar Assembly.

sff TreMmETEET (I S wieT,
He UEe AT IEY 1 AT WElRd A
& TEar @ 1 4 98 ®Eer 9w
7 T2 g9 48 @aw  dq99e 3 §9
aft TR AT € 9 #aw oTdw g
T | oW AT T & HE oAl i

g@ @ awwl g wam T oA ¥
Paeer @7 wageT A H@s oo @d gl
Tzt & 1 & @g Taeige @ "R
#- Tw Tren Paurr @ A o gewm w@t
¢ gz Tawrr @t &1 @wAw Al TEHI
qrai T &1 a= &7 gl & | 4%
faw gaar @ @q@ AgC § 1% TS0

"

fear smr 1 & 4%



Re. Visit of Soviet [5 DEC. 1974] Television Team to

Bihar Assembly

226

wftgy w1 it T9gn @eEn &1 Fgdl § | FFwE TgAr g wEE wwgeigadt 2
P wdt A A FHO AT B AT A | TH GWT H UTH UFA U2 1995 FEI
at . | R weEw @ Twoataad oSt & oad
_ (ol T g awn w—ad

(Imerruptions) 5 0: A?FTIT T ET'F% W o
guawnEy  Off & @ wep o g U AL SHIEME AT A i
T g S | AR gl d @) @ @A & T2 TISAER gAN awe

iﬁ'ﬂmﬁ#! IQHTITHT?&'QI

|

A o - g A gw A gwdt o g e o i e
FArwiw & weEw w A R g g e it W # ogew 2
A oA A & swd S aten g o e @ B attr e
wer &1 Tamer & ﬁ"mﬂﬁi‘ﬁ fm%::mq#wﬁ_ﬁ: P
Tl 7@ &1 € Wf?ﬁ%ﬂfﬁm-ﬂn?ﬁﬁw:- ’ c:"zrrl‘lmll N
oA # t Peer A & @t ag @ e ‘a”'l‘i‘trm"rar:rh'r'-lm "%Hafﬁ"ll ;o
w7 o med 2 % gwwt o YT T | ey amEor & R “mqi et e
?:’ l BIE: E:q g.: 11.!; qH44ar f.': g“{:ﬂ'{“ en—,—h
= - ot . 'Wﬁﬁmﬁw#gﬂmﬁ
g:‘;’:_j‘t_: :ﬂﬁq:'fﬁm“tz ;;ig,_rﬂ e 5 A qﬁ- er?trazr?“wg’r“ & af AT

- e “ : A I+ v A R
of Parar. ot gy 2 Par Pt v AT AT 41997 SToTaw+ OFaT 5 98

AT A WEAT §, AT VA qOwE A 4w
aFal € U g &9l % AT # agt e
I FW TS AT AGT AN AR
&, T TUR 7 1 g aiv s @l
el w1 @ ©, 49 B AT

)
HAE T, WA S A F A e

zatae & Tadss s6m 2@ @ wF
2 Tewmwrs giar Anlen | 89 a9t 4 w4
T AW B E N7 29T @ F gunl
wrart A due o mam Feer @ g |
WoAT T W SEET T g o
TEA AEEAT & AT TAWT S T ST
# T g a1 o awe orw are, gg )
qon ST duEi g oA S
wHdl rEer 3, F91 AU @ 0F T
SE@ T % YRRV arE ATl weel
et # 1 F aETE H1 eH 79 auw
Eall|

AT FAT U5 G AW A TR daw A
Pazn o Tow Toew = dan w7+ 5F du-
gt qvuwet @ ff g gle g, 4 an-
WAl § UR 973 @UAW T Tem aqeww AT
et eaw Taams waw 53 @ & va-
vy S A TEwrE gUR W @ g aveer
T T WAN o w4 #F Aqw 71 A
oSt 8F WE SuAhT W oerm ou aregi-
@ o Yo i g g € 1 TEE Ay
§ W EWNA g, T TF-S9En 8 an
i gor & =2 o7 wEer A o Anign ) 3w
T @ T g

THE VICE-CHAIRMAN (SHRI V. B,
RAJU): Do you want to add anything?

SHRI 1. K. GUJRAL : Yes. Sir. One or
two things 1 might clarify which 1 tried to

clarify in my earlier statement also.



227  Re. Visit of Soviet [RAJYA SABHA] Television Teamto 228
Bihar Assembly

Y wemEr o, WSt @ dae R P r.
ot o b e 47 e o o e
amwr P w A 32 @ v #w[mﬁﬁﬁ' R,
FE T, TEE W G & T8 vAT AW | Wl |
ot o at wer gu e Aomy T A n o aeoa e s
at o R AR A HmE S "ﬂ“?rﬁrﬁfﬁm?a".j?mmm‘@ﬂﬂ

s
i
2
.
3
:

(Interruption) .“ T 3"’ Eﬁz'? c E!E?
oft Tt rrer - zw e P @ A g | @O0 W Siaieet et

e i | T ATH T ot 9= Toew 4 %

%3

i
=2
3

i
3
4

'.‘“}.l;
3
4

i
STE

[

:
:
:

THE VICE-CHAIRMAN ( SHRI V. B. ;| E ! P’ gw AT
RAJU)Y: It should come in the proper | o A E A FT Ve A

form. | A orEAn § T e

{mﬁm#wq’mh?&ﬁ
ot amE. &, O SU-HHISTE Sfl, - | et & 4T 39 FIAA @
maﬁn‘n‘?ﬁ?m@fﬁﬁﬂ'qﬁﬁjﬁiﬁﬁtﬂ?#@#,ﬂf
e o ot wedt Paen @ d9 A ar | | dw Tgar aem aft @
A=A AT A 1 At ap ot P S el AR ot et A @i
#4 opE o wa Tw gt w oA e L A it geE ag S S
M. W doaT @ TOH- gHIE SO A8 E | BT I B A9 Il
!q‘.#‘m‘ﬁmaﬂ

Aﬁ’i‘b&

RS

ki

341

L PPPE e ks EESS
EEEEFRERT SRk
Y pTa 838554

|
)
)
i
q

sEt AT g & 4R FIAY T € 99 | Tan, g ax aat w1 taen teenr e
@t = Unterruptions) ag @ €I = Tz
a7s T e s witaaz deat oog 2l | Tw wiet ot Teer e e, a2
P 3 mATERR ATWEREN 2 Tewen | Ay wEt a1 aaft o an

'ﬁﬁﬁﬁm‘rmﬁ.m?ﬁniﬁjq’aﬁa freer =1 e = 3

gl
?ﬁ%aﬂ:ﬂ‘%m‘?ﬁﬂf_ﬁ‘ﬁ*hﬁ'?ﬁ wmmﬁﬂﬁq‘m

4

4

il

|

B
49273
2.7,



229 Re. Visit of Soviet

far, wig" ot o't oy Taad™ adwet &
Taalt Tatoee  efwawt @ Tt &
aTETan 41 FieqT FT Wadw AT € |

One thing I might clarify that nobody in the
Government, including the Minister or
anybody, has any right to give any directive
to the Speaker of any Assembly. That is one
basic thing. Therefore the question of our
giving any directive to any Speaker does not
arise as we have no right or authority to give
directive to the Speaker or the Chairman here.
We know our limitations. We know how far
we can go. The only thing that was done was
that the D.P.I1.O. transmitted the request.—he
acted as post office—without making any
comment, without any request. Only it was
said that this was a request which had been
received and it may be examined. As an
abundant precaution orders to the Customs
authorities were issued yesterday evening, the
moment I learnt it, that the film shall not go
out of India till we are satisfied that the film
does not in any way contain anything
objectionable or against the parliamentary. . .

SHRI RABI RAY: Have you laken it in
your custody?

SHRI I. K. GUJRAL: The film has not yet
reached Delhi. It is still in Bihar. Orders have
been issued. The Bureau of the Soviet T. V.
and Film has been informed that the film has
to be surrendered and we will satisfy
ourselves. Sir I resume my seat by saying lhat
we will see that it contains nothing which is
either  objectionable or is  against
parliamentary traditions or practices of the
Bihar Assembly.

Sir, before I sit down I may submit that my
friend, Mr. Rajnarain and other learned
friends who have very long experience of
parliamentary life, would kindly keep in mind
that we should not consider the freedom of
India so lightly as if such a small incident can
bargain India's freedom. Sir, they and we are
all Indians first before being anything else.
And we are all strong enough. We are self-
confident that we will protect our privileges.
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SHRI S. P. GOSWAMI (Assam): Sir,
on a point of order. This matter  was
raised and the Minister has replied. [t is
not & subject of discussion, and whalever
Rajnarain sayvs should not be recorded be-
cause it is out of context and out of order.
It is not a subject for discussion now.

THE VICLE-CHAIRMAN (SHRI V. B.
RAJU): No lurther discussion. Let us end
here.
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Secondly, Prakash Virji said that the
Speaker has made some statement. I think you
will agree that it is neither good nor wise for
any one of us to discuss what the Speaker
may or may not have said without an
authentic copy of his statement before us.
And we do not have an authentic copy of his
statement. Therefore, I would not like to
discuss the Speaker's statement here. This is
not done in Parliamentary life.

If Somebody—whosoever he is, Indian oi
foreigner—has either crossed the authority of
the Parliamentary permit given to him, or has
not complied with the orders of the Speaker or
has gone beyond the permission given by the
Speaker. The Speaker can take whatever
action against such a person because Speaker

[5 DEC. 1974]

is independent authority. We are not going to
interfere.

So far as I am concerned and so far as
Government of India is concerned, 1 have
categorically explained the position and I
stand by every word of what I said and I have
made that statement with all the res-
ponsibility.

DR. RAMKRIPALI SINHA: That is not the
point. Has the Bihar Assembly Speaker been
pressurised by the Central Government to
take them inside the House. . .

THE VICE-CHAIRMAN (SHRI V. B.
RAIU): We are not debating this issue now.
You have raised a point for clarification and
he has replied to it.

PERSONAL EXPLANATION BY SHRI

RAINARAIN
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SHRI 8. P. GOSWAMI (Assum}: With-
out quorom, can he speak?
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THE VICE-CHAIRMAN (SHRI V. B.
RASUY: The bell is ringing. The bon.
Member can carry on, That is the prac-
tice of the Housc.
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